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•p ke cant (s)  

Pl.e ~jpondan 
 

Ikdvcate for the Applicant : 

'-- 	 -. 

for the Respondant; 	
çç 

ot 	tistr 	)bat eOr theTribu1  

	

16.1.02 	
Heard learned counsel for the 

parties. 

	

• 	
Applj.catjon is admitted 0  Issue 

	

s 	irt 	in fm 	 " 

	

C. F. fo Rs. 50/-  diposed 	 nctice on the respondents. Called for 
) records. Returnable by four weeks. 

List on 15.2.02 for orders. 

Vicechajrnian 
15.2.02 I, 	List on 14.3.2002 to enable the 

4 	 . xeSpordants to obcaj nacessary lnstructj. 
d 	

• 	 ons. 

/ 	(•. 

• 	 Member 	 ViceChajrman fieQ. 	mb 
tft~1VJiL fl 	

/r 
• 	 / 	 h1, 	

14 . 3 . 200 ? 	Prayers have been made byMr.A.K. 
JW c-# 	 Chohury learned Addl,C.G.S.C# and by .  

- 	 1 	
• N9 f,tT 	• Mr.Y.K.Phukan, learned Sr.Govt. Advocate 

• 	 for the State of Assam for time to file 

( 	 . 	
written statement. 

	

• 	 Prayer accepted. List the case 

/w 	 Lgain on 12.4.2002 for order. 

/ 	 c___ 
Mber 	 • 	 V1ce-Cnar.in Noh 	

bb 	 • •• 4 c&y 	
• 

	

Lr 	 -- 

. 	 • 	 •••• 	
'..'? . 	 --•. ,• 	 •• 
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12.4.32 	Notices are duly sewed on the 
O 	 . R65pQfldOfltS2 thh office note idioate 

otices are returned. In Pact, i--rnad 
coCins 	the State of Assam appeared 
through Mr. Y.K. Phukan, •laaned Sr. 

• 	. counsel and prayed for time to Pile 

written statement, No written statement 

is forth coming despite time granted, 

Respondents are allowed three weeks time 

to file written statement as a last 

chance, 

List on 6/5/2032 for orde. 

L'tA4) 	 Member 	- 	 iice--Chairman 
mb 

6.5Q2 ........ ..owrjtjn statement is forthcomi 

• 

	

	 ng so far despite the direction issued. 

Mr. A.K. Choudhury, learned AddI. C.G.S.C. 
• • :. 

appearing, on behalf of the Respondent No.1 

stated that the Cent ral Government decidedi 

not to file sete reply, n the case. 
+ 	 The Union of India already sent the 

request to State Government, No written 

statement so Par is Piled by the State 

Government. List the case on 2315/2002 

tOfnable3the Respondents to Pile written 

.statement, if any, as a last chance, 

Member 	 Vice-.Chajrman 
mb 

23.502 	Heard Hr. U.K.Nair, learned counsel 

fort the applicant and also Mr. A.K.Choud-

hury, learned Addl. C.G..C.Ø  and Mrs. 

M.Das, learned Govt. Advocate for the 

State of Assam. 

Mrs. Das, learned Govt. Advocate 

submitted that they are filing written 

statement within three weesk from today. 

In the circumstances, the matter may now 

be listed for hearing on 26.6.2002. In 
the meantime, parties may exchange their 
.pleaqirigs. 

Vjce_Chajan 

-Qi\ 	dQMA4A 

wr 	W9L 
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CLNTRAL MINISTPAT 	TRJBUj\IAL  GUWAJ-jT BENCH 

" ginal Application No 462 of 2001 

2-72Oo2 - 	 DateofDecjsjon 

Petitioner(s) 

MB.K. Sharma, Mr SSarma and 
Mr U.K. Nair 

Advocate foz the 
Petitjonr( s  Versus_ 

The Uflion of India and others 

Mr 	 1 CGS.C. 

	

A.K. 
	 AGovrni;ent Advocate, Assam 

sam. 	
Ad,oc3. for the 

and Ms M. Das, Govern 	

R€,3pofldenLoL\ 
E D N. CHOWDHURY, VICE-CHAIMAN THE HON'BL MR JUSTI  

T 	 MR K.K. SHARMA, ADMINISTRATIVE EMBERHE H. :N ' B  

1. Whethe . lReporters of 1oc 

	

iudgmen. ? 	 a! Papers may be a1iod to see the 

2e To Le ieerred to tha Reporter or not ? 

Whether their Lordships 
wish to see the fair ccpy  

the 	 of the Jdqme ? 

	

is to be circulated to the obher Benches 
	? 

Judgm 	
delivered byJ- n * b1e : Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.462 of 2001 

Date of decision: This the 2xr  day of July 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Bipul Chandra Kalita, 
Retired Inspector General of Police, 
(Vigilance and Anti-Corruption), 
Resident of Natun Sarania, Chandmari, 

I  Guwahati 	 Applicant 
By Advocates Mr B.K. Sharma, Mr S. Sarma and 
Mr U.K. Nair. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The State of Assam, represented by the 
Chief Secretary, 
Dispur, Guwahati. 
The State of Meghalaya, represented by the 
Chief Secretary, 
Shillong, Meghalaya. 
The Secretary to the Government of Assam, 
Home (A) Department, 
Dispur, Guwahati. 
The Director General and 
Inspector General of Police, 
Assam, Ulubari, Guwahati. 	 Respondents 

By Advocate Mr A.K. Chaudhuri, Addl. C.G.S.C., 
Dr Y.K. Phukan, Sr. Government Advocate, 
Assam and Mrs N. Das, Government Advocate, 
Assam. 

ORDERR 

CHOWDHURY.J. (V.C.) 

The issue relates to promotion vis-a-vis fixation 

of seniority. 

2. 	Basic facts - The applicant was appointed to the 

Indian Police Service (IPS for short) by promotion of 

substantive members of the State Police Service in the 

\/'.' 	Joint Cadre of Assam - Meghalaya and served in the Assam 
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Wing of the Cadre. 1973 was assigned as his year of 

allotment. After rendering meritorious service the 

applicant attained his age of superannuation on 31.5.2000. 

The applicant pleaded for consideration of his case for 

promotion as Additional Director General of Police in the 

pay scale of Rs.22,400-525-24,500 with effect from 

25.10.1999 on the ground that Shri B.K. Dey, IPS, Inspector 

General of Police (Headquarter), Meghalaya was promoted to 

officiate as Additional Director General of Police and 

Inspector General of Police in the aforementioned scale of 

pay vide order dated 25.10.1999. According to the 

applicant, Shri B.K. Dey, a direct recruit to the IPS was 

appointed in the year 1973. He was allotted to the West 

Bengal Cadre of IPS upon his selection to the IPS. The said 

officer was transferred from West Bengal Cadre to the 

Assam - Meghalaya Joint Cadre and posted in the Meghalaya 

segment in the year 1984 vide Notification No.1-

29011/l/81/Ipc dated 5.6.1984. On his transfer, Shri Dey 

was posted as Assistant Inspector General of Police in the 

office of the Inspector General of Police, Meghalaya, 

Shillong on 6.9.1984. The applicant pleaded in the 

application that in view of the operation of Rule 6 of the 

IP5 (Regulation of Seniority) Rules, 1988, the said officer 

ought to have been assigned the position in the gradation 

list of the Cadre to which he was transferred below all 

the officers of his category borne on that cadre who were 

of the same year of allotment. The applicant pleaded that 

had the fixation of seniority of the transferred officer 

k, been done according to law the seniority of the applicant 
would have been assigned above the said officer and 

therefore, he would have been entitled to the benefit of 
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promotion in conformity with the Next Below Rule. It was 

also, inter alia contended that the applicant submitted 

several representations and the last one was submitted on 

25.2.2000 claiming seniority over Shri B.K. Dey, IPS. 

Instead of considering his representation acting as per the 

procedure prescribed by law, the respondents overlooked his 

genuine claim, though the benefit of the Next Below Rule 

was given in case of three other officers vide Notification 

dated 1.6.2000. dated 1.6.2000. By the aforesaid order 

three IPS officers admittedly senior to Shri B.K. Dey were 

promoted to the rank of Additional Director General of 

Police in the scale of pay of Rs.22,400-525-24,500 vide 

order dated 25.10.1999. in view of the promotion of Shri 

B . K. Dey as Additional Director General of Police in the 

scale of pay of Rs.22,400-24,500 vide order dated 

25.10.1999. The applicant also pleaded that grave 

injustice was caused to him earlier in not holding the 

selection in time. The applicant pointed out that the 

respondent authority in the instant case failed to 

discharge its statutory duty in not convening the Selection 

Committee meeting and preparing the list as statutorily 

prescribed and thereby affected the career progression of 

the applicant. 

Save and except respondent Nos.2 and 4, i.e. State 

of Assam and the Secretary to the Government of Assam, 

others did not contest the application. Respondent Nos.2 

and 4 in their written statement referred to the Government 

order dated 21.12.1987 and order dated 16/17.2.1989, which 

showed Shri B.K. Dey as senior to the applicant. 

We have heard Mr S. Sarma, learned counsel, for the 

applicant and Mrs M. 	in the 1988 Rules. As per the Scheme 

if a direct recruit officer is transferred from one cadre 

Contd.. 
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to another in public interest, his year of allotment shall 

remain unchanged. Similarly, if a promotee officer is 

transferred from one cadre to another, in public interest 

his year of allotment shall remain unchanged and he shall 

be ranked inter se with promotee offi cers  having the same 

year of allotment in the cadre to which he is transferred 

with reference to the dateon the basis of which he was 

assigned the year of allotment under the rules. As per sub-

rule (3) of Rule 6, if an officer is transferred from one 

cadre to another at his request, he shall be assigned a 

position in the gradation list of the cadre to which he is 

transferred below all the officers of his category borne on 

that cadre who have the same year of allotment. 

5. 	The conditions of service of All India Services 

Officers are governed by the provisiors of the All India 

Services Act 1951 as well as the Rules and Regulations made 

under the said Act. All aspects of conditions of service 

right from creation of the cadre, fixation of cadre 

strength, selection and recruitment of the officers, 

deputation, promotion and seniority are covered by the 

statutory provisions. By introduction of the statutory 

mechanism the authority sought to create an efficient 

administrtive wing that will take care in the development 

and progress of the Indian republic. The Indian Parliament 

in its wisdom sought to create an efficient administration 

exceptionally bright and intellignet persons 
.
to handle the 

affairs of the state. The statutotry pro isions also meant 

for providing 	fair and equitable treatmnt to the members 

of the Association and also providing scope adding strength 

to the administration by promoting the exceptionally bright 

and intelligent officers from the State Administration. it 

Contd.. 
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is needless to state that every Civil Servant has the right 

to have his case considered for promotion according to 

his turn as indicated in Article 14 and 16 of the 

Constitution of India. The right to be considered for 

promotion can be denied or put-off only on just and 

reasonable ground. The regulations as well as.the statutes 

also entrusted the responsibility on the authority to hold 

timely selection for holding selections. The regulations 

and rules cast statutory duties on the authorities meant to 

be obeyed by adherence not by breach. Failure to discharge 

statutory duty is not only contravention of law it also 

causes irreparable injury, to the Government Servant. In the 

absence of any reasonable explanation for not complying the 

statutory duty timely may invalidate the action of the 

authority. 

6. 	We have given our anxious consideration in the 

matter. We however, find it difficult to adjudicate upon 

the claim of the applicant on the bassis of the materials 

made available beforeus. We also feel that.the grievance 

of the applicant is required to be considered on evaluation 

of facial matrix. The applicant has already submitted a 

representation, which in our view requires to be considered. 

H by the authority concerned. The applicant by now has 

retired. In the circumstances we direct the respondents to 

take necessary ste.ps for consideration of the 

representation by the appropriate authority which was 

submitted by the applicant dated 25.2.2000 addressed to the 

Secretary, Government of Assainj and pass appropriate order thereon as 

contd.... 
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expeditiously as possible. The applicant may also submit a 

detailed representation within a month from the date of 

receipt of the order. The respondents are also ordered to 

take a decision on the matter and communicate the same to 

the applicant as expeditiously as possible, preferably 

within three months from the date of receipt of the 

representation of the applicant or on receipt of the order 

whichever is later. 

7. 	Subject to the observations made above, the 

application is disposed of. There shall, however, be no 

order as to costs. 

(K.K.SHARMA) 
	

(D.N.CHOWDHURY) 
Administrative Member 	 Vice-Chairman 

nk 
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O.. No. 462/01 

• 	 r1 the matter of * 

0.A.9 No. 462/01 

Shri bipul Gb. ca1ita 	&pplicant 

Union of India & Ore . aespondents 

In the matter of : 

Written statement on behalf of 

the Respoent Nos. 2 (State of 

Assamg  represented by the Chief 

Secretary to the Government of 

hssam) and 4 (Secretary to the 

Government of Assam# Home Dep a. 

rtment) in the above case. 

(Written statement on behalf of the Respondent 

Nos. 2 and 4 to the application filed by the 

applicant) 

I, Shri P.P • Barooaht Deputy Secretary 

to the Government of 4ssam, Home Department, 

Dispur1  Guwahati.6 do hereby solemnly state 

as follows S. 

14 	That I am the Deputy Secretary to the 

Government of Assam#  Home Department, Dispur, 

Guwahati-6 0  Z copy of the above case had been 

served upon (Respondent No.2 & 4). I perused 

Contd...,p/.. 2. 
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the same and understood the contents thereof. 

I have also been authorjsid by the respondent t. 

2 to file this written statement on his behalf, 

i am conpetent to file this weitten statement 
before the Hon'ble Tribunal*  i donot admit 

any of the allegations/averments which are not 

specifically admitted hereinafter are to be 

deemed as denied. 

2 0 	That with regard to the statements made 

in paragraph 4,1 of the application the answe 

ring respondent has nothing to make comment on 

it. H e however does not admit any stateinits 

which are contrary to record, 

. That the statements made in paragraph 

4.2 of the application are almitted by the 
answering respondent. 

That with regart to the statement made 

in paragraphs 4,3 to 4 06 of the. applications, 
it is stated that these are the provisions of 

law. }breover, the' answering respöMent has 

nothing to say as the matter is within the 

- jurisdiction of overnment of India. 

5. 	That with regard to the Statements made 

in paragraph 4.7 of the app1jcaj;; the anBW 

ring respondent has nothing to say as the 

reason is best known to the .OVerflfnent Of 
India and the Government of India will rly 

to that 0  

contd...,p/.. 3. 

/ 

, 	, 

0 
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6. 	That with regard to the statements made 
in paragraph 4.8 of the application, the humble 
answering respondent begs to state that as per 

the Government of India's order No. 1.15011/3/ 
821.IPS1.I, dated 21 9 12.87 the seniority of Shri 

• 	 •B,I(. Dey, WS (RUN73) and Shri B.C 1  Kalita, IPS 

(sPs1.73) was fixed as fol1ow 

Shri B.X, Dey,ip (RR..73) Retd 

Shri P.1(. GosWarni,.Ip5(SpSUN73) Retd 

Shri K.R. Del,, ips (sps1.73) Retd. 

Shrj 

5)Shri R.C. Dutta, IPS (sps 73) Red 

$hri S,K, Des,. IPS (SPS1.73) Retd o  

Shri M.K.choudhury,Ips(5pS73) Retd 

Shri R o  Biswa,. IPS(sps.73) Retd 

shri S.C1  Ralita, ips (SPS'.73)Retd 1  

The above seniority position was 

reexarnjned by the Government of India and 

subsequent1y fresh notification was issued which 

was rnotjfied by the Government of kssam vide 

nOtification No. HW.694/8'pt,,'126 dated 

16th/17th February, 1989, without any change of 

their above seniority position. 

Purther it is statedthat there is no  
change in the above seniority position of Shri 
8 1 K. Dey, IPS (RR..73) and Shri B.C. Kalita1p 
(sPs1.73) in the Indian Police Service Civil list 
1999 Published by the Government of India1  

I 

cOfltd....P/'UN 4•• 
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I 

The copies of the aforesaid notification/ 

 

list dated 16th/17th February,. 1989 are enclosed 

herewith and marked as Annexures..I and 11 of 

this written statement. 

76 	That with regard to the statements made 

in paragraphs 4.9 to 4 9 16 the answering respono 

dent has nothing to make comment on it as they 

are being the matter of records. 

Further the decision/Steps in respect of 

the seniority position of IPS Officers as well 

as the promotions of IP8 Officers including U.K. 

Dey, S have been made by Government of India, 

since the matter is.within the jurisdiction of 

Government of India 

VRIFICTI.ON 	 V 

I, Shri P.P. Barooah, $10 Late N.H. 

J3arooah presently working as Deputy Secretary to. 

the Government of 1ssam, Home Department s  Dtspur, 

Guwahati.6 do hereby solemnly state that the 

statements made in paragraphs 1 to 5 and 7 are 

true to my knowledge g those made in paragraph 

6 are true to my information being matters of 

recor4s of the case derived therefrom which I 

believe to be true. No material facts have 
1 
	

been suppressed, 

I, sign this verification on this 

day of June,, 2002 .et Guwahati. 

4'  

$ignature 

	

$ 	 0 

0 .. 
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GOVE 
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The*1 ) .4inrj  . 

	

i*.ry f 	 irt 

	

ffJmt-r,n 	 I  
, NC)i-15(13,/3/82-iPE 

Whea'.the fu 

	

Of i ' or 	L 	rn-1iha1ay 

	

rv Lce 	prrrrt1' 	Qn. ui  

T OF ASSAM 
(z.) DEPA;TMENT .: 	-- 

Dated Dipur,,the 16th 

cic .iuedvy the G'Wt.of; Indi, 

-1 	 New.Delhi.. 

Lwing 11 3titeP.iice.S.rvice' 

;ereappøirted Lo Lhe Ird-i PaJtc 

dátis Thwdaginst t..hfLr names 

- 

f. 

ont 

Bhabtachazje 
 

iC 	J)U..ta j 7171 

.' 711.78 A 	 •• 

L 	Chdhuy 	. 7,11. 41 

1t17r 

7 	11.7 
• . 

SapaU 2 i4 

• . 	DGo,qrd. '4 	; 3.7 	11.7 

H.0  17117 

OThc'irjaJ 171i79 

11 	RO 7,11,79 	- 

- - 	-, - 	- - - 	-. 

 

.7 - - - r- - - •- 	- - 	- . - - - - -- -- - - 

2 • 	 Jnd wner 	nne 4f the 	iftrerv hci4 app rtvei 

rent--ihu6us dfficiatiqN, insenir p4sts L 	hs credit prior t 

appointment t 	)I?,S 	the :date  oe,his appirit.ment..t 	th 

i --  Lken 	Lo be the 	ruc1o1 date for t h e purpce 	f fiatn 

of 	reiQr1t 	J 	the 1tP.Sr ed be was ascgne 	the year, cif 

J 	oUitrt 	c3jcL4 oiri 4ir tame 	eJw 	s- 

- 	 - .- — ----- - — 	-. . 
tTcjmt3 4 f 	t)v 	officer Year 	f a11ctnient, 

1 	N, C. 	n1att'ar3e i74r 

2 	 Dutta. 	• • •• '- 	:; 	•. 	1974 	 • 

3 	K 	e q  

iKChiury ,••.74 	 p 
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iO74 	 41 

( 	. Kii 	 174 

7,. 	5napati  

, 	Ggi 	 9 	..• 	 1975 

J 	5hai 	 I 	1975 

ThencJ\l , 	 975 

L L' iPoj 	 175 

And Wier/ ,hri S .KDeb, M ChO\dhLy, RRi8 

B. 'C 1<alita repres4ited againsttie sIw- cau5e noLice of 

wen nii?nber dated. 10 .3 .9S5 sved on them and b!ouht. to the 

noLice of the Governmer4 of india that they had officiated 

crntinuouSl7ifl senior çp ost prior. to their. appointment to 

thi ridian P.lice Serv1e and the some should. be  counted 

towards their seniorib 	The State GOverneflt of Assam also 

confirmed that these officers had.. QffiCiated côpt1inuQusly in 
• 	 • 

erLLor posts ri'r to Leir appontrTient to the i.Pand reco-

mcic3ed tht the matter.should be .reconsiderd 
• 	 , 

4. • 	 nd whereasthe uatter a senioriLyo pbmoee IPS 

of Eicrs of,join cdrof AssamMeghaiaya was coisidred afresh 

dprOposai fci apprp al of officiation of State'PQiiCSerVie 

of CeL- S serecalled 	from the state GovernWent ndr rule 

9 yfhe IPS. (cd). RüIes,1954 These proposals wer consi-

derd in consltatOn t'J.th the Uriio Pulic Service Cnmission 

and.consequentir the 6fticiatiig appointment o., 1 the. following 

St 	Pc,lic servicej officE rs f Or the periods lndic&ed 

dppr 'gci.nst each had been 	t'ed e-pst-fact under rule ) of il 
oPS (Cadre) Rul ,1'hr4 

	

H 	•..'4 H: 	 ¶ 	• •: 
	 . 	 • 	

•. 

• 	Y 	. 	i 

	

rNaM6 ,  of the_0fier 	 . 	PiocL 
.• 	',------'' T 	 •0 

s/shi '  
I 	 •. 	 . 	 f... 	 • 

	

Phaivharje 	 313.78 to 61918 

2 1Dutt -i '-' 	 31.3.78 t-o 6il978 
• L.' 

3 S.K 	 . 	10.4.78 to 6,11.1978 
• 	 . 	 ..., 	 • 4 	 .. 	• .. 

4. jiIChoüdhurr 	te 611197... 
• 	4 	 .,.: 	• 	-'•_ 	..ri\ 

10,478t 6,11,197.8 

6B,C,Id\lita 	• 	- 	• 	 24,5.8:. Td,  6,,1197 

(Cont-3- ) 
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P ionapaL 	
24 0 5 6 71t 611.97 9  

B 	r2 xCnl.: 	 1 	24 4 5,78 to.161.;l9 70  
4  

rK.Roy 	
29.5.78 to 16,11.1 

9
79. 

jO P 	GO'l 	
. 	to 1611,197 2O ,3 7 	 9 

111Chrrnd, 	 2O37 to 16.11.1979 

1 	 ,,•. 	 ,. 

14,  

	

\yIr 	n 	f u] ô (3) (b) & Rule i() of 

1lr rP (Pc tL u flf SiorJLY)PU 	94 bhe elOril-Y and 

ynC C 	1rL.rnOflL 

 

of thç? 11 	Pobce Serce offL'ct 

ruj xa a fl1ows in the Grad3Li)fl lIt cIT TPS officeJJ of 

J )1Id-çdre 6  j\saInMegh8Ya. 

N Mt h\r 	 (n1973 ) 

oa Praad 	 (p1973) 

ç l 	y 	 (Rp..4973) lJ c  

(3, jrnt 	 ('i973) 

1. Yl3) 

haL1 acharee (EPS .197) 

(ss 'i973) 

(tS 1973) 

I noudhury 
1 (S Psi t 19 13) 

(SPS:1973) 

(ss .1973) 

(sPS :1973) 

(SP:3,97) 

• 	 (3L':1973) 

5rti(ar Barua , (RR 197)  

(RR.1974) WTI.

o p<r 	 I 	(Rp.1974) 

(pD1cy74 ) 

S
(I1R 197 4) 

I 1Mq1.L. ' 	 yJi3 1914) 

(spSj.74) 

And JherGaS' was tentabively decided that bhe 

	

ceflOLity cIT Lfl 	hnvesid 11 S 	P licc OLJicers h.u3d e 

ifle!)hjfled in paraqrph 5 above 

AA 

PIK  

(Conb-4- 

.4. 

1. 

.1 

'1 

1 



I . 

: .. 

. . 

7 	. 	 heres thelsiiority of S/Shri Sa1ikr Brua, 

, 	J) 	_(j(, 	1 	C •1)€cdy, 	_ P.Rc:c 	c)flCl 	.0 0JJ:i3 , 14 	Hhiflc ) 	irid 	ti ,' 
icrl mflnc1was 	1ia10 	co 	e ceC by 	above Lentt±ve 

Jc::Lsicn 	off . th 	GOvé Lfle11 IndiE 	here--fore 5/Shr:L S ankar 
. 	 . 	.. 	 . .. 	 . 	 . 	 . 

Rfl\ 	K_C 	U . P . RQ() ,J'l .. F'lolioriraj . 	 iric1.. 	W 	P. .Mbrabar-Lang 

wu re ji n an opportuntt 	L cpie ent dgainst the . saia tent itive  

WAQW, nf t.heC enUral G ~,­,vt. withi n 1 5 deys from the date of 

Lhe Khmnrdndurrvat even number dt cd 21st DeLcmhor, 20 7, 
1.r.7yer 	flfl 	i4eniorandum  n e sered.6n Sh. S.C. Dos because 

no had 	a1:eacly expired, 	, 1 

And whereas artdhg the officers on 'whom n.dtice was served 
:/:;hr:L SQ10"a r 	ia,S 	h&ifl:KC .Reddy, B .P,PaO and W.RJrbaniang, 

iav. 	rooresented. Tijeir .-4presontations have been. examined in the 

.i.a.f. 	try and it has beendecided to 	reject 	the 	iame, 	i 	- ...... - 

Now, 	thireforg2 the Central Govt. determine the seiiritv 
( 	year of allctmenL nf }th een St'S Officers appointed to I, 

(meritidned/4 In para 1 ) 	 in the gradation lisk of 

CPO 	,LL'ers of Assam-NehaLaya in terms of rule 3(3) (h) 	red 

with 	1)1e 	I(4) 	of thePS, (eguiation of Senioriby)Ruies, 1954 
•y1. a 	filaws, 	: 	•., 

/lLt 

kt-rwr (Rr-1973 
:3har 	Prasad. 	 ... 
P  00. (RR :1973) 
P N. 	swrru (t'S:1973) 
K,R ,, flrr (5Ps x1973) 
N C, 	hatt acharee (bPS .1973) 
R C 	uLta 	. (st's 	1973) 	/ 
S (sps .1973)'" 

(SPSA9731 "  
ft 5j swes 	 . (st's (173) 

C,Kljta, 	r  (041973)' 
P 	I\ 	.uapati 	 ,,, (st's 	1973) 
1.1rl 	iUr1 - 'L (St's .1973)' 

I( (SPS.1973) 	/ 
3n)\- E3arua (ru.1974 	)" ; 	r .Rim. (RR.1974) 

1edciy. 	. . (RP.. :1974) 
• . 	, :. 	.(RR;1974 	) 

- (i:U 	1974) 	 I. 
P.1) 	3ogo:L. (SPS :1974) 
MnC...Sha.rma. 	 . (st's :1974) 	. 	 - 

(Crmt_5_ 

4 	
I 



Thea cortcrr 

1O . 	 1tidi ir'j's 

4 	tj 

1 * 
Ikmmo N o H 1 i2\.64,S2/Ft. ] 

CoO' Lo' 

ThO)L ecLor G(2ncral 

't1ie DJ z-c cLor4Genera3 
hi 

3 • h 	ecretary to the  

' t 	''? !_aouriLnt Geii 

r)fl(O sOcrL)ry! 
\iLrs 	ewtDe)h1, 

b 	1ti RN 	athur,TP 
1)e ]'ç3Qfl 

'. hr 	S. Prsad,IPS 

Dy,IPS C, 

€Iit.i .-7 . 

t K R D&, I PS, 

1 	r1i 	Dd),TFS, L),I 

I 2 sbri r'i. K choudhury,I'e 

I I 	IL91QS,1PS, r)Lc.(T 

I - 	KUta,1PS, D.I.Gt 

. 	ici I, Thenc1,iPS,D. 

) 	L)II1 	mnI ar PL1Lua ( .EPS, 

/ 	hrL S.P.Rain, LPS, 0/01 

L Ic .0 . Ied 4j, 1 P5 

:;iixzi p 

 

P.,Rti b.,YPS , 	 re-,61  

foLlow 

sd/- B. 1M. Arori, 
:rtury eri'Lhe ..G0vtof India. 

NewDe1hi. 

sd/- 
c.reti: 	L:he CJovL..of Aiaii, 
Home () DeprtmenL 

Dated Dipur, the 16th Fehy/89 

actor Cenèral. of Police, Assmn 

ccLor General of. Poljce, igha1ay, 

f 14gha1aya, Home (P) Dett Shi1]-ong. 

m, Shi1ln 

Govt.of Iridia,lv.inistry of 1-Jome 

y Inspector Generi af ?oli.ce(E), 

& IG.P 4  Meghlaya,Shi1thng 

frhaiaya,Shi11onç 

d.) c/a r,o0P. Asrn,U1u.oai, 

(R) ,Uubar3 ,Guw ha-7 

. (R) ,Ulu ari,Guwzanatt-7. 

Warn(ji. 

AP) ,Assam,Gwiahati, 

(SB) ,As sam, KahiJ4para, Guwahati. 

• G4 (r) iji Khanapira, Guwhati 

• I 	(;.dmr). ,J 	em., Ulub cu. i, Guw tha Li 

DGP MgI ],aya ,Shi11oncj 

O D G J?., 	ähiiaya ,Shiilmcj. 

r, Fire Srvi.c.e, Aam, GuihLJ 

1 



° - 
20 Shrl POD. GQ1,1PS Jep uty Ihspectr General of Polic(CID) 

A3Sni, T.achitnagar, Guwiha Li , 0 

Cjri iLC 	armnT.PS,DepuLy T.rispe'.tor General of Police(S), 
]sr I(ihpara Guwaheti. 

22. The updL As31rn .GovL .'Press, Bainunirnaidrjn, Guwah -ti_21 
i. er publication in Lhe,next issue of 1ssarn GazeLte 0  

By ordet ebc 0 , 

r 	 ' 

Under Secrot.: ry to the Govt.of Assem, 
rne (A) Department. 

F 	 •, 

• 	 I 

r. 	• 	 • 

.11. 



fr i24 

	

L 	
ZDT 

C- 

	

- 	
r 	

, 

:ys• . 	'_- 	:v 	 . 	 . 	 . 

- 

:•: 	 I 	• 	 . 	 .. 	 . 

	

: 	 ,• 	 , 	 . 	 , 

qiPi 
It  ASSAM & MEGHAJJAYA : 	 . 	

. 	 .. 

IJ:d:p 	 , 	.. 	

t 	 . 
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Autho r !edCire Sfrt/i OftIloIndiaii Po/16ä Soivlcø (As on 01 - 11 - i98) ,.... 

'pc y 	 R 	
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n11 	 T 

tfitfi  
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l 	i 

	

. 	

Io. of offlccrs i ll jocii 

Total 
. 	 idt 	ri 	I)cpti . 	 Lcac 	JIlc,ior 	- 	 I •rIlJI:w 	)(! 	

lici 	 'rt:i(t 
IfliOu 	Rc1 v 	tcs: 

	

 
t:n 	 R ci • 	 si . 	ikjii • 	 tIfIffl- 

'... 	
Rcsct'e 

	flieni 	'1 11613 	riscd _ 	 . 
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(•;t. 	

Quo;i 	 SnIi 	!4 	 Io i
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SIc 	ScaIt• 
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ahovc 

:.~ • 
, 
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i 	if:f 	iqjq 	amr.1 	, 	 1fI1 	
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•R 	' 
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• iifh • 	 . 	zrnih 	• 	

0 
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0 
0 	

tt 	 \car 	'.. 	
Dmc or 	• 	torf 	Peset post 	08tC of 	• Pay/ 	 I'olicc 	Rcinntkc 

" 	 Of:rr?SOtl;cc(1 	of . 	 birth 	 aPflOiht 	. hcld 	. 	 appoit 	SciI 	• 	
!cdaI3. 

	

'fln 	etiuc;i- 	afloi. 	
rncn0, 	

. 	 ' 	 ,• 	 if any 
;I0Ic;.()ilK 	i(fl 	

10 IPS _ 	

the pc_ . 	SIZI(CO1 0 0. Na. 	, 	 , 	
:00 	

_m ()U 

	

1). 	 (3) 	
(5) 	

(7) 	• (S) 	 ' 	 9) 	 (10) 
0 	 • 

: 	
I 

li,jO  :i •0 	 • 	 : 	 . 	.. 	

r 	

• 

Rar11 fl 	• 	 1964 	 00.0764  
RR) l. A 	

• 	

04.09-96 	. 	
PM 	 Under 

• 	
• 00 	 . 	

p(jnfflon 

Am 	'• 	 . 
0 o 	

.ince 4  -0- 
1 ' 4 {1tAJ1 	 . 	 . 	 •0 • 	
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0 	
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2. 	i 	ilI3 ; o 	 • 	
00 	;. 	. 	:' 	

0 
Man Mc 	Sr 1934 	

. , 2

0

4-I040 	1907.5 A. . 	 0(3 Co & CG HG. 	01.02.5 	 PM 
(RR) 1i 	 , 	. 	

0 	 • 	 . :i Assam 	
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PUl1jb 	k • 	 . 	
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:., l3l;00?'A/1 	• 	
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(0) (7)' 	(8) (9) 
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I l.nt'çiM1r( 	190' 013064) 	-07-04 OGP & V3P 0C-07-0 (I'M 

- 
Meghn)ayn. 

(I tons) 
son 	 - 

:,j.•-• • 	4 

j• - ' - • :,i'rcnt 

iesan 1904 16-01-41 	403-07-68 DGP, 17-65-99 
 

([CSSC) M Sc. 
•- Assair 

-' 

19ti1/OO4IAM/3 	. 

• 	' 

I 	)I 	I 

[Mf immohan 	;G55 20 11 40 	26 07 6 DG osr PM 
PPM 

On dep 
COt 

C'P MSc '•' 

TamUU((1) 	• 	' 
5005/AM/i ' 

' 

9G5 

• 
27.06-41 	• 	14-07-65 

. 
10-06-98 	- I'M On dlp 

GOt  
• / 	PK Msra 

(RB) BSc(H), BE. 

0/pin Dcv. Adrnn. . 
• (9)Fmin9ham) -•• 

Ori - 
1965/006/AM!1 	-: - 

On dep 

960 28-0G-42 	10-06-56 AddI. Director, 03-12-97 	- 
GO) // 	P,C.Shana COt A SpI.1OP 

Delhi 

-A itrOC)1007/AM/i 	- 
• 1 

P. y,Sumant 	1967 26-12-45 	i 	16-07-67 AddI. DGI'(Border) 

ASSarn 
 

12.12-97  

)RR) 0.Com . 

•;Andhia Pradesh 	- 

106710081AW/I 

19-03-44 	20-07-67 AddLDGI'(CID} _ 12.12-07 
 

Leslce David 	, 	. 1907 
Assam 

PPM 

(BR) M A 
1irIrINCiU 
1967/009IAMI1 

0 	RiUtt 
01 01 41 	03 07 66 lOP 

PMG (In ( 

Gov,. a t I atchungO 	1968 
1 I1R) 

 

B Sc (HonS) Mc7orlr 
4 Ascim 

:106O/010/AM/1 	•: .7. 
8  

.... .................... .... 

r 	6'I1 
08.01.45! 	04-07-68 	Chief Security 02-06-95 	- . 	PM On cip) 

COt 
Hare Klishna Deka 	1968 

. Commissioner 
PPM 

- 	- (1(R) M.A. 

As 
1' 	

n'n • 
N.F. R(y,Mahgafl O  

1915/0(1/AWl S  

17-01-96 	- 
. Or (Is;) 

SbVarn Ratan Mohra 1070 04-034 	05-07-70 •• - 	- GOt 

MA. 	
• . 

Delhi 
197010121AM/i 	•• 

•::.' 

PM LI 	I't°I 	41 	• 
19Z1 

,, 
11-07-71 	tOP (OS 02-1246 	 O). 

, 
I 	21-01-98 - 

Doepak Naayafl Assa m 
•' Putt 

(RB) M.A. I 

)9711013/AM/1 
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vi-1d!A N 1,t?. 	• 173 	3004-19 	23-07-73 	UP, 	 2701.97 
MM:jr 	: • 	 • : 

	 (Adrnn,). A5sam • (RR) 	
c• 	 ;,,. 	 . •; 	 . 	, 

	

. 	
R;j15Thaft 	 •: 	 • 	:'"i 	 ' 	

,: 

197:31 CSAMJ1 
.... 	. 	 :- on dep. to 

 G01 	 1,171; ri-T, 	
. :.,. 	 • 	 , 	

; 

Shrdi Prad 	. 1 973 	; 	12.09-50 	15.0773t4 . 	 ... 	. 

1i2 	t Mfl 	
3 

.— 	. 	E;t 	• 	. 	.. 	. . 	 •• ; 
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CIVII Dc!cnct, 

	

70fliA/J I . r 
	 Metya, ShiI!o( 	. 

) 	(:1 	ii•f 	
: 	 • 

	

C' Kiiifl • 	1P73 	•' bl.00.40 	10.1 1-78 ; : 	IGP (Border), 	2l0408 
A. 	- 	 . 	Assarn 

¶! 

: 	. 	. 	1974 	03-1 21 	 M.CJ.A.rJLC.I.d, 	21.n1..sj6 

	

' 	 . 	 - 	. 	 S  

I 	•s5• 	
; 	74 SS .._15-O3..g 	10-11-74 	IGP (do), 	 24-04.96 : 	- 	

• .• 
':M;c 	• 	• 	S 	•• 	 •t 	. Aam 	 . : 	" 	.:I 	 ::u :-'3 	 ,. 	 • 	

. :•S;'  
0 	 R 	/i4j 

S 	 :) 	.:.• 	
:• 	

,: 	 . 	S 
K 	 1971 	•: .05-2-48 	21-07-74 	- 	 - ( 

C(5n 	
IS 	 I 	

•:- 	 . 	S .  

.. 	 S 	
t1O74 	 14.07.7 4 	Içrs (SAP), 	' 

I 	 ! 
,' I 
	 •\Mt 

S 	 S •'I'' 	•' 	• 	 S. 5) 	 5 	 S 
i M 's. RiiI 

 

	

0i5 	•17-O?-4 	; I-O7.7 ' • 	G (OpraUon) 	30.6.90 	. Hl 	
fl 	 S. 	

C.R.P.F. 	 . I . 	 r55,nd.1i,a 	S 	 . 	 's3 	s 	 • 
S 	

• 	, 	. 	 . 	

:• 

; s 	. 	

, 	. 	
1. 	• 

: 	
'! 	• 	 ..' 	' 	 ' 	S  

	

1 ;wi , ,1 n1a n g 	175 	2.0fl.1 	 1GP (iw & Oidr), 	14-Q7-9 
S 	 r:n) U ,' 	 • 	

S 	 . 	tsCqtiaIaya, Shiflcii S 	
3 

	

33 	
S 

ell  , RM 

01-  UP 
vn 

:ts 	
S 	

S 	 S 

I S 	
S 	

SI 	

S. 

S 	
•:. 	 555 



rt 

L (6) (8) 

25. 

Kulbir K1han 	1976 10-01-56.:. 	14.11.76 30-09-98 

(PR) 9.Sc.(Hons) 
1976/020/AM/i  

SIbebr;rto kakal 	1976 01-02.51 14-11-70 1313 (9SF) 	 07.01-94 

(PR) M.Sc. 
Mcghtaya 
1976/0271AM/1 	,- 

r1%/Y4 P114/ 
-1 I  

Sjtisn GosviamI 	1977 05-12•54 11-11-77 IGP ,6l(EO), 	20-05-97 

(PR) M.Sc. Asm 

Mn9NI9Y 	•. ::. 
• 	1977 10281AM1I 	: 

3 	y) 	919 

I-nil Piadflon 	'. 	1977 03-07-5t' 12-07-77 IGP (Tr/AP/I30), 	14-07-96 

(RR) M.Sc. Meghalaya, 

s1(/iIaya ;. SIlifiong 

19771029/AMJ1 

. 30 	31 i8 

Prern S/nqh 	1977 01-C4-55 02-12-78 - 

• 	(PR) B.A. 	•. 
H!y7cha/ Prade&lr 1 

• 	19771030/AM/I 
•1' 

iS 	T/I1 

• 	Jaynrrl Nrrayan 	1970 05-05-5  

Cnoudur1 	- 

(PR) M. A. 

1970/031IAM/1 - 

32 	I 

1978 .fmachndtn 04-1052 16-11-78 lOP 	(SB) 	I 	01-11-97 

(PR) 13.Sc,M.A.LL8 - A5sam 

crala • 

1976/032/AM1 - 	•? 

• 	 ,• 3 
33, 

BJeo 	.-. 	1973 20-054 14.11-76 IGP (CID). 	 28-02-98 

(1(R) M.A. 	. 	.. M99hly. 

1971310331AM11 14 
Shillong 

31zifII 

• 	 f-nit Kumar Maltick 	1979 1 iO9-S7 13-1 1-79 DIG (Railway) 

(PR) M.Sc... U.P. 

Blhar 
1979/03-4/AM/I 

3 	i9PIvP15 

Dovondra Kumar 	1979 0.0-50 13-11-79 RoculiVe Director 	16-07-97 

Pailak 	.: (VIluIlflnCe) 0/I India 

(RR)MA 
Othar 	•:- 

197if035IAM/1 	 . 

36 

P.J.P.Hanamn 	1979 06.6-54 13-07-79 - 	- 	-, 

(PR) 0 Sc 
ML-)halaya 
1979103131AM1I 

A.K.Mr1lhUr:: 	1900 290454 15-09-80 

(PR) (3.5c:'f . 	j• - 

1930/0371AM/I 

• 	
.1:.. 

.;;_ 34 
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ASSAM & MEGHALAYA 

) 	 • (3) • (5) 

-- 

(6) 

. 	. 

(7) 

'. 	. 	. 	.- ., - 

- I 
•() . (9) . 	. 	. (10) -----.--..--..-- 

.' 
lQt 

uflr 	1081) 
•(i.A.1L.0. 

'Q312-55 •OO-0O 1)IG 
. 1405-93 	- 

On foreIgn 
- s1udyt 

preflt for 
n 	icr I  yearwef, 

G O' - 05.01.96 
9 . 

flrnn 	C?,nd,. 	1950 00.08.56 03-01.61 ADlG(SP.), Assm 30-08-98 

.1 Sc 

ttt9.33:A/)t :- 

h- 	o' 
A .tmtcun 	RcS 	1960 0106-40 25-09-04 PIG 	 . 13-O9.9 	- PM. [1 A 1 	MA . Undnr 
I, SusporviIo 

we( 13-0-00 

t'lDeb 	19.30 21 01-42  84 IC 	(Borøcr) 60597 PM 
• - h-  . 

9;; 	•1 

,. 	In 	Kr 	980 01.01 -4 14-11.04 . 	IG (dO), 22-00.94 	- - 

• 	• 	.. S I 
1981 25-08-56 1i.0981 bIGP (ER) 1 6-02.97 	- PM 5) A . 

Meglialaya 
hiI(ong 

0, 

:, 
Am lth.vnn15)81 01-01.53 1 1-01-02 

. 5, 	............. 
' OG (At1mn'  

0 

"t 	01/1 

1961 29-07-56 02-12-81 
 1:)) XI A 	. f- 	. 

On dcp,lo 

1104 • 	..: 
. . 

. Got 
On dip I -. - 	I 0' 

( ot o 110 
PiadC 

I 	.1. 	., 	'11 	511V11( 
I 	Atiiut 	1)81 01 01.44 07 11 85 OG 08 1097 PM 9. 	r.da 	ir (WR) Assam PPM I 	)I 	\ 

On ttcp, (0  
• 

GOI . 

Srrr 	.r 1962 01-12-55 03-01-63 14-10.97 -- 	- - 
(SB) Assam  

A rorn "k-i- S .  - • .. 	. - - - 

Oil 	'9 	I') 
9 	

I 
GO; 	." - U 

'' 	Y6ora 	1682 010955 030183 DIG 030398 
(MPC) Assirn 

•.,: . - 
195 101131AXV1 

. 

0)1 dl')) IC. - • 0 
•0 	

- 
CO 

_ 	............ ,_0. - • 1 

19-08-50 03-01-03 -DIG, 09-07-98 	- 	. - ;'U 	M.Sc 	:- -: 	• (, 	Assan 
I '-• . 

.............. 
.5,.. ......,....  

It 

1. 



• 	•.f. 	

. 

I 
'fr 

I) 	( 	) 
(1) (4) (5) (6) (7) 	(8) 

4)fj 
B.fl.Mra 1933 10-03-55k 29-08-07 DIG (WR), As)am 20.12-97 

OrIsa 
1933/050/AMI1 

Si. 	1i0 	cTt18 %PiL I 
Rjdra Kurn4: 1983 25-0055j 29-0883 

(Rtl(M.Sc.:.,. 
Nn 	Ocihi  
1983/0511AM/3 

H 

5' 	'1f0T 

JiUr. Mipun 1583 01-08.5 15-12-83 Direc10 	. 30-09-97 
(f),R) MA. 	. . Fro' Service 

Assarn 

53 	.7i3'f 	9T 	17. 

Ahok )<r. Das . 1983 01-03-44 06-12-89 DIG, 06-10-97 
(SPS) D.A.(Hons.),LLI3 •.. NR) Assam 
Assam 	.•, 2; 
196310531AM/2.... 

Irftfna Kantha NnIh 1983 01.03-43 06-12-89 DIG(V0E0),Assarn 01.10.97 
.SPS) 13.A.(tfons.) . 

.1, 

198310541AM12 

9. P. Ropujarf 1983 01-03-44 06-12-89 Supdt, of Police, 20-02-95 
(SPS) B.A. 

' 4_ FRRO,.fohrat 
Assam 	. 

19631055/AM/2 

•1- 	- 
f'r9tulla Ch. YeIn 1903 01-0341 07-12-89 DIG, 05-05-07 
(SI'S) SCorn.. 

. . . 
(TAP/ES) Assarn 

Msam 	:. .., 

1983/056/AMJ2 

7 I 
S.K.Jaln 1984 05 1056 19 17 84 

I , 	 (BR) M Sc M RhO 
10641057/AM1I •. 

b8 4 
Mukcsh Sahay 1984 01 0558 17 1284 Supdt of Ponce 1907 94 
(BR) M.Sc. .,.; 	 . CDI. 

. 	 Blhr 
- 19841058iAM/i . :. 

41 

Arvind Kurnar 1964 30-059 04-01-05 - 1512.94 
(RR) M Sc 4 	 4 
Sinai 	- 

19041059/AM/1 

60 	t'IT 

• Umesh Kuma, 1984 042-56 04-01-85 DIG (ER). Assarn 27-03-98 
(RR)13.Sc.,.-' 

. 

f3iFiar 	. 

10341080/Att/1 

61 	II 	1( 

'2 	Prnip Kumar 1984 12.06-57 04-01-85 Corndt.,C.l S.F. 12-09-96 
(SI') M.Sc. 

,UUar Praciesh - 

19041001/AM/1 I 

3 

AS SAM  

(9) 	•. 

/1... 

- 	 Ondep:, 
GOt 

31  
I, 

7 

PM 	 - 

3 



I r 11 &ALAY/ ASSAM 	MEGH_ 

01 	 (3) (4) (5) 	.:• 	 (0) 	 (7) 	 (8) 	 (1)) 	 (tO) 
• 	._l1• 	 ... 	.. 

1 	 •0• 

ri Ptu Sinh 	1984 	29-08-55 	04-01-05 :.i Supdt. of Police. 	 . 	 Pct3d yet 

iillil t. 1 5t, . .- 	 (tiordol), Am 	 to loin (On 

;It 	 . 	 Study LWiv(l 

i4(032,Af?JI 

(-.1 	'!1 	i,ii1 	.• 

V c Moth 	'. 	1964 	.08-05-01 	12.07-85 

COl 	 llii B Cam 	UB 
opiiooi, t'j1 	 I 	

I 

tI 	71'B1  

Mfl s• 1994 	: 	:o.00-so 	i0.01-85- 	 18-03-97 

- 	. 	 ..'• 
JI1a 	F fadCSti 	 . 	 t I 

IB64!Ci3-1/AVi 	 '. 

'S P:rC,Iiit . 	1985 	I28-07-58 	06-01-86 	- 	 - 

1RP 	i.Tath 1 . 	 -X 	 -.. 

R. 	-w:lsItii- 	1985 	:10-09-58 	06-01-86 	- 	 . 	3044,97 

• 	 Ioe-h 	 ., 	 . . . 
I I'00Ci1Alti1 

:.4lF10ut 	1965 	. 1010-58 	0&-01-86 	ComOt. 4IhAP 80. 	14-8-95 

JIIMSC. 

ltI/i7!AMIi 	 ,. 	 H 	 . 

1• • •' 	ii.l;rn 

Sill 	19135 	01-09-5t 	0C-1-86 	Sue"t 	'f Po0rc. 	30.09-97 

• 	( 	Assam 
• 	4 

I. 	(0ufi 	1985 	01-04-42 	06-12. 	AtO (Admn.), 	02.05-95 

5.fl-lj) 	 . 	 Assam 

-p 

Cc 	 (RR 	i.Sc... 	
•' 	 . 	Dairang 	 . 	,. 	.. 	. 

P.Iv Bhttol:hrtce 1986 	• 	17-01-59 	07-0906 	Supdt. of Police, 	15-10-97  

( C I 	 in 	 Z 1 

tlSihgIl 	11)96 	24-04-58 	25-0803  
IIfl 	 l\FlH8E.1 
( 	I 0'TA.1 

r 	frt8ft 
ini Kr.Jfii-.... . 	1906 	•; 	0i-0-G0 	07-09-86 	Pr(ncipal, PTC. 	. 	0-06-98 	- - 

Dergoon 	 . 	• 	. 
. 	. 

1dfbf0,AMi 

i3 	I'ifq 	till) 

• 	.!y0I(m0 	: 	1906 	01-03-02 	07-098 	Asal. DhrCCtOr. 	21-08-95 
• 	-- 	. 	CIfat 	,. 	 .. 	S.V.P.NP.A.. 

01Ii 	(1 i) M Sc 	 Hydeiabad 

CI cc 	) 	I 
II) 	lI07.3!\M(i 	 -I • 	 ........-. 	 n,i1- 	 ,...', 

- * 
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On cop. to 
GOt 

Under 
Su3pcn3ion 
dt.1B.3.97 

On dep.to  
GOt Wet. 
4-5-98 

Under 
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On depto 
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) 

On dcp 1 0 
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ASSAM  

(9) 

- 	 Ond. 
GO) 	- 

- 	 On)dnp 	- 

GUI 

'H 

(1) 	(2) (3) (4) (5) (6) 	 (7) 	 (B) 

74. 
R. P. Arwl 1985 15-04-6Q 25-00-86 - 

• 	 (RR) f.E.(Moch). 
i956/074/AMJ1 	•. 

•.,ti 'q1 ,  

flChcir 	Nnthar 195 13 13.12-61 (17.09-00 * 	 01-07-94 

i1 it) 
Dt?lhi -. 

9813!O751AM11 
113 	:h; 	tr 

AlthII Kumn( HaitI 1 	06 01 -0 6-4 S 13-11-90 	. SupI. of Police. 	06-10-97 

(Si'S.) BA., U. -, SU(East), A553m 

1960!0761AM12 	,. . 

77 . 

H. Mcman 003 1986 05-0 -49: 11.03-91 Supdt. Of POlice, 	21-03-98 

(P) M.Sc. 	
. 

• F.R.R.O..;DI!brugarh 

Assarn 	.'.. 
19813/077/AM/2 . 

7t 	 •,. 

P. Dutta Goswarni 1986 01-09-51 11-03-91 SRP, Pandu 	10-01-97 

(SPS) B.A. .. •: Assam 
• 	 Ascam  

1 9136/07 OIAM/2 

79. 	"e 	n 	r'r1ntt 

Y.ilpa Pran 1985 01-02.43 23-0393 	- Supdt. of Police, 	06-10-97 

Sit (2), CuwaiaIi 

Ni) M.A. Assem 

i95(0'111iAMJ2.,', 

lID. 
t)pondra Ch. Das 1936 01-04-41 25-01-94 Supdi. of Police 	12-02-97 

(tPS) M . A. (ERRO), itarpeta 

r1sn1 1ssam 

I ilL'6/0l30/AMI2 

131. 	v, 	?lq 

A . K. SIclha 1987 16-01-62 01-07-67 - 	 09-05-96 

• 	 Csshyap 
• 	 (RB) M.A. - 

t)ihat 
1911710811AM/1 

82: 	 •. 
B.tyngdoh Buarn.- 1987 op-1 1, 59 24-08-07 Supcil. of Police, 	01-05-98 

• 	 (Rit) M.A. M.PhiI. . ntiItcatiOrl, 

• 	 . 	Meghalaya 	•. - - 1 MeghiIoya.ShiIIonq 

19137108 2/AM/i  
0: 	N1II 	 . 

Atut Ch. Das; if 1987 01-05-4 02-03-95 SupdLof Police-curn 	31-12-97 
• 	 (SPS) BOom. = .) F.S.A,,Assam 

•'- 	Ass.am 
1987/083/AM/2 •. 

84. 	r''l 

M.S.SyiOm 	• 1987 01-05-47 21-02-92 Asslt. IGP(R) 	01-07-98 

• 	 . 	 (SPS) MSC. Meghalaya. 

MeháIays 	r :t ShiIIon 

19137/064!AM/2: 
05:. 	U''I51I 

SG.Momln 1987 01-03-5 21-02-92 0.0 2nd MLP Bn. 	12-05-90 

(SPS) B.A. 	.. , West Garo H/Is- 

- 	Megtralaya 
19871065IAM/2 -/ 

80: 	n '/ii' 'n'o • 

Bhas/car Jyoii 1988 24-01-63 26-12-88 Supdt. of Police. 	26-04-95 

- 	 Mahanla 	.; • Sonilpur 

(BR) M.A. 
Asszm 
lctolI/na6/AM/1 	1 

1.17. 	8tI w'e 	Sr-n 

Binoy Kuñiar t1)shra 1958 26-02-53 26-12-88 Cornd(., 61h AP.BN 	12-00-96 

(BR) f1.A. • • 	 -7 

38 
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PM 
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PM 
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PM 
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( 	( ) flA 
07.5 l.U3 . 	01-0700 	• 	. 

I  MUhflttyz 1 : 	" 	•• 	• t .. . 
SlifilOug 

. . 	 ' 

cu 
i 	l- 	rnwil 

o 	MhA, MA 
1989 	06 02 63 21 00 89 Supdt of Poc' 19.()9.0 6  

Karbi Anglong 

'4 
I1 	ri4fh 1' Xuiaroy 1069 	050663 10 1289 CQnimandant 20 11 97 

Cormiiaro On 
Assam 

4 

P2 	-i r 

II 	t 1909 t 	t, 	22 02 52 09 03i94 Supdt of PolIce 20 
• 	

f 
WCSfç1 

11 67 	 PM 

luro PM 

'3. 	nni • 
0 It Ran 	i 1989 	'. 	13-02-59 3012L94 Commandant 04-02-95 

•;- 
lstMtj' On,, 

ii 	I "8 	CI"IAM? ShiUong 
ii 	rig, 

fJ4 	+ 
I 

P 	tifs 
r' 13Cbm., 

1089 	:- 	01.11.51 
j 

O2-O3.p 
' Commcnd3gll 2,0-03.97 	 '. 

Am BtC, Dcrgaon ;, 

I 
Assam 

I 
, 

- 	- 

Re 	timartoc9 	 23-03-5o 
• 

29-12.95 SJpd(. of Police. 00-02-95 

r 	c4r"2 
-. 

Bf(EO), 
A,sam 

, 

'1 34 

( 
I' C 	Wc,;' 

)11jJ) 
1009 	- 	" 01-02-4 29-12.5 Connunaridant 408.96 

• 	:' , 
10tf'IAP On 

14'6 	6AM7 
' 

I 	t4'I 

1, CI,n 1900 	30 0961 2000 90 
IBS 290094 

It; tn 1990 	•.08-t I-GO 20.0B.9Oi Commandant, 12;1 1- 
•4" 2ndAP, On. 

siht 
IIRt M. 	'-' 

, 	:c- 	1-67 , O6-01-u2- Supdt, of Police. 26)7-g6 
i'C1th 

' 

•- 
Jorhal , 
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(I) 	(2) (3) (4) (5) (6) 	(7) 	(?) 

100.'. 	k'ii 
Or.'L Rum Bihnol 1991 06-03-83 23-0991 Supt of P09c3. 	08-1 1-96 
(RB) M.V.Sc. . Kokrajhar 

109itl001Ald1 
101. 	:;T'tltTh' 	195 

S. Nucmyun 

 

Sin h 1901 22.04-04j 07-01-02, Supdl of P011cc, 	25-05-98 
• 	(RB) OSc.(Hon.). i . 	.• Ncaon 

1091/101/AMI1 

Ilurmuct SInph'' 1992 30.12.08t 1001.03 - 	,. 	04.06.98 
(RB) M.A. 	. ... 
Pugub 	. 

1992/IO2/AMII  

1992 30.10.5L 01-00.02 Supdl. of P011cc, 	17-02-97 
• . 	Nongrrriç . 	. 	•- , JentIa HOls. 

(RR)13.1,. (Hon3.) . 	. 	•. , jowal 

• 	1021'l0S!AM/1. .31 

. 
• 	Prukusli <r. LohIa 1992 05-05-83k 05-09-93 Supdtot P00cc. 	01-09-98 

(BR) M.Tcth, 	,. ;' Sibsgr 

'992;'104/AM/1 
10 11. 	'rlYRn 	. 14 

1. D. S'mu' 1092 31-12-60 08-02-96 SpI, 3upft. of Polico, 24-02.07 
(SI'S) [3A. 	. 	' (dO), Moghalaya, 

• 	Mo9iiMnyu . 	. 	- S4'4IIong 
• 	19.Th105lfMI2' . 

1013 	f7i , 

O.K. Itoplhup 	- 1092 01-05-52k 08-02-96 Supdl. of Police, 	26-08-90 , 
(flp5) B.A. •; East Khasl Hills. 
Mccthl.yu ' Shillong 
106211081AM12 . . 1 

Or.R.Prnsd Mecnu 1993 05-07-65 05-09-93 Supdl, of folice, 	24-05-98 
(RB) M.B.0.S 	' , 	. 	' Dhemaji 

• 	 slhm . 

l093/l07l."6V1 . 	., .......•-. ......... 
'403. 	It 	tk  

G.H.P. Raju 	. 1993 ' 01-01-6 05-09-03 Supdt. of Police, 	06-05-98 
(RR) M.Sc.('Tth.) . 

• 
. East Garo Hills. 

Andhra Pradcsh'. ' . Williamngar 
• 	'...: - 

AS. R,jah i93 24-09-55 27-03-97 . Spl.Supdt. of Police. 	01-07-98 
(SPS) B.A. 	'' ' ' (SB), Méhalaya, 
Me<hulaya 	. ' Shillong - 

1993/109/AMI2 , 

Ouc-pak Kumar 1994 23-08-6g 04-09-94 Addl.Supdt.of PolIce 	18.06-98 
(BR) BA., (Hors.) (HO), Kokrajhar 

- I3lhar 
12941110!AM/1 •':..' ' 

. 	.. 	 .,': 

At1nd K. Tiwad 1094 Q9-07-7O. 03-09-95 AridI. Su<it. of Police, 	00-09-98 	- 

(RB) Mleth (Secunly) Guviahatl CIly 
Ullar Padesh'4 
19941111IAMJ1  

112 	0r'?n'run I 
.Hcmonlan 	.:i' 1994 14-05-63J 03-09-95 Addl.Supdt.of Police, 12-08-98 
Hongpluh 	, . •l East Khasi Hills, 
(BR) F3.E,(Chom)' Shillong 
Me-halya 	. 	'. ..q 
19944112/AWl 	'. I 113, 	'' 	' c 	j' rn  
Munba Prn 	.,' 1905 01-03-7O 03-09-95 Ash. Supdt. Of Police, 14 -01 -93 
Gupta  (140), Nagaon 
(RB) 	B. Tech, 	4: - 

. 	Asam 	......' 
:. 1095/1 13/AM'l 4. 
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- 	(9) (tO) 

- 	P051.24.1 On 
return from 
phase-Il 

Probalion9r 
ttg. from SVP,1WA 

- - 	Posted on return 
- 	from phase-ti 

• 	(Proby).trg. 
NRA., 1-tyderabaci 

- 	yet to join 

- 	Probationer 
Under Training 
at SVP UPA 
Ilyclerabad 

wt  

1 p - 

ASSAM & MEG HALAVA 

- 	- ' 

(4)  
--- — 

1en\ha 1995 21-00-70 03-09-95L Sub-Di -:ional Police 05-04-98 
- • i:;t 	Thch. - • Officer. Sonari 

Ak 
r n 195 12 05 70 03 09 Sub-DivisIonal Police 060398 

Officer. Laklilpur 
;4d-ur - - 	-- 

- 	W - 
- ni 	\eeizk 1996 - 24-0-0fJ 05-0tt-0O Sub-DlvlIonl f'olic' 

Olficer, NorIfl Sulmara 

- - - 	- - - - 

en Criandra 1995 01-10-64 
• 

04-09-98 Sub-Divisional Police -.- 
4; 	• -•.: ••. - 	- 	E- - Olficer, Majuli 

- 
•• 

- 	•- 	. - 
i 	i!A"i I  

.i 	ci •i' - 	-; 1: 
Mnn KrSirighal 1996 '': -.- 21-10-72 07-0-97 - 	

•. 	 . 	- 8 Ti,r..,. - 

9 . 	ret - - - 	• . 	- 

Sma-.yan1995 - 	- 24-04-69 04-09-9 Asstt. Comodt. 	- 
i 1st MLP 8n., 

- 	-- Shillong 

1:- 11cu iun.irr 1997 . 08-1 1-09 07-09-9 
ft "0f44 

• - 
.ial 	Nco 1 997-.'. 13-09-67 25-08.97 - 	 -. - 

/-fi d9Sh - 
i 	4, fl nqrf(J 

f;tJ"-N5Yav 1087 - 07-07-75 25-0047 
'- I 	t•14 (II, 

Faj 	h' - 
t907/12,JIiJdJ1 	- - ;'; •r 

4 

-; 

••'1 Ifi4r 4 
TI) 	t 15 05 50 21 08 9b Supdl of PolIce 	t02 07 93 

PS) \A 9 South Garo Hills 

- 
Etaghmara 

•• 9i --' - 

124, 4ri4o':-n •- d: - -. 	-- 
t4i Yr. DI)I 

Ii 
0111-47 310898 Comidl 14 hAP Bn 260706 

lCflS1,4A 

129, -1-,- 
•-.•- 

I - 
OcraltiAisrned - - 	9 01 -02-47 : 31-08.8 Supdt. of PolIce, 	09-10-97 

(SOU) Assam 

• ':75'AM : - ni 

1 	I t11.-5 I 
leba - 	-. 0'i01--10 31-08-iff Supdt. of Poke, 	12-00-06 

(SPS)!.44:j - SB (General), Assani- 
/nsnm  

-  ----- --- -- --- --- -- 
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Training at 
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Quwabti Bench 

CbN(L. 	:oi 	i a'ri 	:c yE TRI}.UN(._ 	GLiWi-1T i E'ENCH 
GUWAHATI  

J. El IpUt 1::a3.1 

Versus 

The Union of India &CJrs 

Ect.acn 

I N D E X 

SL No 	Part i cu 1 ars o V the documen ta 	 Faq e No 

1 	 Wr:,t 	JDp1ic.atioc'1 	 1 	to 11 

2. 	 Verific::ation 	 12 

(nnex..re 	1 

'1.. 	 Anrexure-- 	2  

. . 	 . 

Anre<urr: 	4 

ed by U.1C .&CLt 

(d vor: a 
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20OV2T 

Gu*ahtj Bench 

IN THE CE\1RL 	tDM 1 NISTRAT : 	i JNL 
GUWAHATI DENC1 _J 

E El N E EN 

Shri i3ipul C"anctra F:::al i ta 
Retired Ic.pe:tor General of Pal ice 
(Viqi lr"ce and Anta-corrupton) 
resident of Natun Saran ± a (Gandhi 
Bast i) Ch andmsr ± Guwsh at i -3. 

A N D 

I'. The Union of India 	represented by 
the Sec:re tary to the Government of 
Inc:ia Ministry of Home A1''fairs New 
Delhi'. 

2'. The State of Asm, represe?nLed by 
the Oh i e'f Secretary, Dspur,  
GutAshat •-o 

The State of Meqhal aya 	rep rented 
by the Chief Secretary, Shi I lOflCf 
Necjhal sya 

The Sec:ret ary'l:o the Government of 
Assam 	Home (A) Department 	D.ispur,  
GLUJJSNSt i-6 

The Director General 	and Inspei.::t or 
General of Pal ice, 	Assam, Uk,.bri 
Gutinah at i "-7 

Re sp a n d a n 1; 

OIEETA 1 LB OF APP LI AT : ON 

PART i rtj:c:: 	OF 	ii*: €:fi:DER AGA I NST 	WHI tH 	n* 
APP I. CAl' I ON cs MADE 

a 	CIA 	is not di T'ec t: ad 	aqe t. nat 	any i.:.srt ± c- ui ar 

order, but is cJ.ir'ec:ted acia±nst non-promotion of the 

App 1 ican t. to the rank of Acid i. t ions 1 Di rec: tar General of 

Police with a -f -fact from 2510'.99'. 

2'. JURISt) I CT I ON OF THE TRIBUNAL. 

The Applicant declar'es that the subject matter of 

/ 
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the app1cat1on is within the jurisdic:tion of this  

Hon ble Tribunal 

3. LIMITATIDIN  

The Appi icant 	further 	dec:lares that 	the 

ppr:'t'inn is 	filed 	within 	the iimitaton period 

prescribed under 	Section 	21 	of the 	Administrative 

Tribunals Act 

4 	FACTS OF 'THE CASE 

4.1 	That the 	Applicant 	is 	a citi:'n of India 	and 

permanent res:i.cient. 	of 	Assam 	and 	as such he is 	ent itt ed 

to 	all the 	ni.çt.s 	protections and privilepes 

c- uaran teed under the Ccnst I tut ion of 3 nd I a 

4.2 ThaI-: the Applicant is a promotee 1PS Of fl cc r of 

the Joint Cad re of Assam "-- Mecjh a 1 aya and has ret ± red as 

such with effect from :1 on atta:tninp the ape of 

super annuatic3n He was servincj in the Assam Winq under,  

the said Jc::int Cadre and at the time of retirement he 

was hold:i.no the post of Inspector O'eneral of Police 

(Vigilance and (i t. n i ) The year u f allotment 

of t he Applicant is 1973 and accordingly he is regarded 

as 

4 	That one Er I S K Dey,  . whL... .Iso be 1 c3ncs to 1973 

batch of SIPS 0 -f -f ± e- rs and was sen :1. cr to the App :t ic en 

was allot j: ed to the West. Benp at Cadre of IFS upon his 

selection for appointment to SIPS as a direct rec:ruit 

Being a resident of Shillong, Mephalaye hevinp born and 

broupht up at Sh:ilI onq, naturally said Shr.i Dey had all 

a 1 oncj an inc. U net ion to come to Sh I ). I onc1 	For that 

purpose said Shr:i Dcv upc:n his allotment to the West 

In 

1- 



:rij I 	Cadre mcJ e rep r'esn t .t i. c:ns for his transfer to 

ssfl 	Meghalaya JO n 1 Cd re f c: I 1 i t t I nc his posting  

Meghalaya. His efforts for such transfer eventually  

: was materia lised i n the year 1984 when he was allowed 

the cadre transfer by tran ferr-ino him from West !ncaT 

to sam-Meh aT aya Joint Cadre and post i nq h m at  

Shillong. He was so transferred by a not if i cation No 

1-29011/i/Si/1PC dated 5 84 issued by the Government 

of mi a in the Mi n i at ry of Home Affairs. Pursuant to 

his such transfer, said Shr I Day joined the Assam-

Neqha 1 aya Cadre on be inq posted as A1GP in the off ice 

mep, Meqha].aya Shil lonq on 

The App i.icant is not in position of the said 

notification date d5 84 and certificate of transfer,  

of charqe etc dated 6.9.84 and accordinqly craves 

leave of the Hon ble Tr:i.bunal for a direction to the 

Respondents to produce the same before this tion b Ia 

1 1 ribunal However, it is stated that there is no 
dispute reqardino the above position relatinq to cadre 

transfer of said Shri Day and this an admi tted 

position 

I 4. 4 That as per the p roy i si cns of the I PS (Regu 1 at ion 

of Seniority) Rules 1954 if an officer is transferred 

from one c adre to another at his request: he shall be 

Nssigned  a pos I t i on In t.h a q rad at. ion list of the cadre 

to which he is transferred, below all the officers of 

his cateqory borne on that c:adre who have the same year 

of allotment, In this c:onnection Rule 7 (2) of the said 

Ru I as may be ref a rred to 
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4,5 That 	in 	terms oe provisions, of 	the 	said 	NLc?s, 

the 	posi t:ion 	of 	said Shri 	Dey 	oucht 	to 	have 	been 

asiqnecJ below all 	the 	officers of 	1973 batch of 	IPS in 

the 	Assam- Meph a 1 aye Joint Cadre 	Since Sh r i Day and 

the 	App). ic ant 	be lonq 	to 	1973 	batch 	of 	IPS the 

Applicant 	a1thooi 	was 	initially 	Junior 	to 	said 	Shr:i 

Dey, became sen i or to him on and from 5 6 84/6 9 €34 by 

operation 	of 	the provis:i.ons of statutory Rule 7(2) of 

the 	said Rules and 	there cannot be 	any denial 	of the 

said position. 

46 	That 	Chr:i 	Dv 	was 	promoted 	to 	officiate as 

adci I t ion al 	DSP 	& 	I OP 	by 	a 	Not i 'f Ic: at ion No 

HPL 52/9O/Pt/213 dated 25 	10.99. 

A 	copy 	c.........ic 	said 	No;1:ification 	dated 	25. 1099 is 

annexed as 

4.7 That while promot inc said Shri Dcv as Addi t: ion a). 

DSP & ISP by the aforesaid Notification dated 25.10.99, 99, 

the case o f the App :t c en t and many others rch senior 

to said Shri Dey were not considered Such ron 

consideration inc:).uded the officers belonp:inq to even 

earlier batches of EpS than 1973. Nent:ir.ned may be made 

of the names of Shri D.N. Dutta (1971) and Shri GEM, 

Srivastava (1972) On the other hand, even the ': .ficers 

of the same batch I ike that of the Appi ic:ent was also 

not considered, who was even senior to said 

r :i Dey. Mentioned may be macic of ....name of Oh r I 

R.N. Mathur (1973) 

48 That beinq acc3ri eyed by non'-c:onsidertjo 	of the 



c: ase of the App ii. c an I: for p rcxTici 3.00 presumably on the 

qround that he is junior to said Shri I)ey, the 

App I icant submitted sever-al representations One such 

reo resent at ion was forwaided from the off 1cc of the 

DSP 	Assam to the Government of Assam in the Home 

Dep artment: under :t ? t t. er No. FA/X x cl / 14/3 iS 	dated 

2.2.2000. 

A c::opy of l::h e represent: at ion dated 25 2 2000 and 

a copy of the let; t er dated 2 2 2000 are annexed 

s &E aL:iJ. J respectively.  

49 That a:Lt:uqh 	in the Ae;•u..tr e--3 letter dated 

2 2 2doki there is a mention recjarci inq purported re 

exam i oat on of a en ior i y post ti ons in the year 1989 

the App ii c: ant was never in formed of any such rc.... 

exam:tnat :iona otsen ior i ty posa t :i. one; by the Gcve rnment 

of tic:Iia. Similarly in the ciradat:ion list of 1999 the 

pos 1 t 3. ons of the Af)3 :t i an t has be t? 0 wrongly assigned 

be :1. ow c-a i. ci Sh ri I qncr i nq the p mv :1st ons of the 

aforesaid rules in terms of which said Shri Dey can 

never be sent or to the App 11 cant: and for t;h at matter 

any of the officers of 1973 batch. No Civil List 

assion:ino thea enic ... ity positions of the officers can 

override the at atutory mu]. es 

4.10 That as al ready stated above 	the Appi ic:ani; 

ret:ireci 	frornserv:ice with effect -from 31 	:2000 on 

at t: air i ncj 	the ape of sup e rannus t ion 	I mmcd i a 1: e 1 y 

thereafter, the afc:u'esaid officers who were earlier 

ignored 	for promot: :100 to the ran[:: of Add t tonal DSP 

wi k;h c -f fcc t from 25 , Ø, 99 wh en Bh ml Dey was 	so 

9 
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promoted 	have been p rc otad by a Not f ± c: at ion issued 

und ac Memo No H MA 145 /98/7 9-A dated 1.6.2000. 

A cc:y 01 the said Notification dated I 62øøø is 

annexed as Annexure4 

4. 11 That after the representations submitted by the 

Apphcant 9  it was his leqitimate and bonade 

expectat ion that justice LL1d he done to him and he 

wou 1 ci be ass i cjn ad correct !aerr. or I ty pos.l t ion wi th 

consequential benefit of promotion with effect from the 

data when h is jun 1 or said 	ri Day was so promoted. in 

fac:t 	justice was done to the off icers who were 

promoted 	to 	the rank of 	Add I t ± on a 1 	DGP 	w I th 

retrospec:tive 	effect by the afc:resaid 	nnexure-'4 

Notification dated 1.6.2000. However q  the case of the 

Appi. icant was kept pend inq U I I his reti rement on 

31 52øø and immediately on the followinq day :i 

1.6.2000, 	the not if i.c:at,i on was 	Issued 	promot inq 

retrospectively the officers mentioned there:in This is 

prima fce discriminatory and violative of Article 14 

and 16 of the Corrsl;i tut ion of mdi a 

4.12 That i mcneci i ate 1 y on comi nq to know about the 

issuanc:e c:i... he said Notification dated 1.6.2000, the 

Applicant who is now physica ly handicapped due to loss 

of eye s:i.qht and Kidney Transplantation visited the 

f ice of the Respond en ta and subm I t ad h is oral 

representation protesting denial of consideration of 

H his case for pr'omotion i'hereafter also he has visited 

the off Ic a of the Respondents on several oce: asi ons and 

submi tted his oral representations However, al::ari;  from 



the 	essrenc e 	of do i nr 	the needful 	in 	the matter ,  

nothinq has been communicated to him either by qrent:i.nq 

him the promotion or by 	:1, nt imet mci 	the qrounds for 	not 

cons dc r I flc 	his case for 	suc.:h p romot ion ri. It 	is uriC e r 

these 	c: I rc::iAmst eicc es th c 	Inst errt; GA has been f ii ed 

4.13 That the App]. :icant s. etes that the matter relat mci 

to his promotion to IPS was cirossiy dcl eyed 	but for 

liich he would h eve been p romoted to IPS at an earl i er 

cc than the date on whic:h he was so promotcd In this 

conn cc t ion I 1; is stated thaI; there was no meet i np of, 

the select ion commi 1: €: cc to hold the se icc:: t ion for 

promotion to IPS for the years 1972 1973 1974 1975 

and 1976 and it I a the 1 epi t imate expectation of the 

Applicant that his name would have been included 

at least in the 1974 sd ect :t 1st, had the 6election 

comm:ittce been c:onstltuted and held its meet inq as 

requ I red at at:utop ii y under the T"C :t cv ant ru I es This 

/ 
post±on resulted in loss of seniority to the Applicant 

at least by 3/4 years Be it stated here that the 

App :Lic: ant: was promoted to I PS on The 

Government of Assam had also by th1 commun icat tons at 

re 1 event point of t. :i me was 	eased to hi qh I I h 1: as 

O how the pro otee off:icers were deprivepe in one of 

the I r such commun Ic: at ion issued by the Comnmi sal one r & 

3cc: retary Department. of Home the name of the 

App 1 .icani; was shown at:ioi,vi: the name of Shri B.K. 	DCY 

appiyinq the provisic:ns of the said Rules 	The said 

c:ommun I cat: I c:n was sent: in Auciust ,, 1985 and the 

Applicant craves leave of the Hon bie Tribunal to 

produc:e the copy of the same :1. f and when reqt.i red 
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4. :14 That going by the sequence of events 	there is 

!not event an iota of doubt that the App.L icant issenicr 

to saic:Shri Dy and acc:c::rdinqly he is ent:i. .led to the 

promot ions grant ad to said Shni Day app I :i,nq the 

hpr±nc:ipl a of "Next Dalow Rule" Shri Day has not been 

mad a a p arty Respond er. t in th is pr oceed ing, in asmuc:h 

as 	the Applicant will not gain anythinp byrais:i.nq a 

seniority dispute with him at this jurcti.tre 	His 

prayer is to give him the benefit of promotion whic:h 

has been given to said Shr:i Day .  

14.15 That the Applicant states that while issuing the 

Nc:'tification dated 120 by promoting the officers 

Hamad therein with retrc;.spective effect the case of 

:
! the App lic::ant ought to have been considered applying 

the test of "Next Ee low Fule Howaver ,  the same having 

not be en done and the represent at. ions of the App Ii c: ant 

~ hav ing not been en tert:ain the App 1 :icant has got no 

other a 1 tern at:. v a than to come under t:h a protect I ye 

hrir; of this Hon able Tribunal 

, 4.16 That 	the Applicant, states that the 	Resoondants 

oucht to have c onsi dered the case of the 	Appi ican'l: 	as 

has been done Inc ase of others 	By not dump 	so 	he 

has been deprived of his :i eq it imat.e promotion 

. GRDLI\IDS F'c:R REL : E 	w i 'fl'4 L. E:GA•L rov i Si OHS 

5.1 For that the non-p reparat. Ion of the se I ac: . ....t on 

•: ma durIng th along per .i. od viol ated the p roy i si uris of 

raIavant ruIas 	and deprived t i"ie Applicant of the 

oppoi....un ± t.yto come in the select 1 ist 	As at the 

relevanttime the Applic:ant was holding a cadre post 



tercfore 	had h is name appeared in the s.c 3. act: ii st 

durinç that period, he would certainly have been 

p romc:)t: ad t;o I Pb may be at). aast in 1974 i f not in 

earl icr yeers 

5.2 For th Fat bh r i}3K Day who c: ame on transfer to the 

Assam Nephal aye Joint Cadre as per his own request 

could not have ass i qn ad hi ph er sen I or I ty than the 

Applicant in violation of Rule 7(2) of the Seniority 

Rules. 

s: 	F::c:r t at applying the test of 	Next 	De1xA 	Ri.i:Le, 

the Appi icant ouc5ht to have been promotedt to the rank 

of Addi t Lone). DSP with effect from the date when said 

Shri Day was so promoted and as was given to other 

of f I cars who were earl icr depr :i ved of such prcmot ion 

54 	For that the CIv:il List: published 	by 	the 

Respondents ass :L pn I nq wronq sen i or :i. tyto the App 11 cant 

cannot override the provisions of the st atutoryr.:ies 

and accordinqiy the Applicant be:inc3 senior to said Shri 

Day 	he is ant it: 1 ad to be prornot ad to the rank of 

* Add I ti one). DSP from the date when said Sh r i Day was so 

promoted 

99 For that malafida and c:cdourabie exercise of power 

is wr:it :Larce on the face of it :Lnasmuch as immediately 

alter the ret i rement of the App 1 Ic ant others who were 

also dap ri vad like that of the App Ii cent were promot ad 

with retrospective effect to the depri vet ion of the 

App). ic:ant 

9 	 that in any view of the 	matter 5 	the 



ac::t:i.on/lnaL.iori on the part of the Respondents is not 

Ltalneble and the Applicant is entitled to the 

i 	'Jj5 sought for in this OA. 

 

The Appi icant dccl ares that he has exhausted all 

the remedies aval lcb:te to him there is no alternative 

remedy avail ab 1 e to h i m in .1 aw 

MATT CR8 NOT PRE:v i OUSL y F I L ED OR FEND I NO BEFORE ANY 
1j1tFj1 

The App ).icant further declares that 	he 	has 

notified 	any applicetion 	writ petition or 	suit 

repardinp the matter in respect of which this app:l. :i.cant: 

has been made be fore any Court Authority or any other ,  

Bench of the Hon b [c Tribunal nor any such app). cation 

wr'it petieion or suit is pendinn before any of them. 

Under the facts and circumstances and in the 

premises aforesaid the OA be admitted records be cal led 

for an upon hear inq the parties on the cause or causes 

that may be shown and on perusal of the records be 

pleased to prant the To.11owinq reliefs 

8.1 To di rect the Respondents to promote the App:i icant 

to the rank of Additional DOF with effec:t from 25 [0,99 

with all consequential benefits of arre•ar salary,  

fixation of pensionery benefits etc. 

8.2 Cost of the application. 

8.3 	Pass 	any 	other 	order/orders 	or 	qive 

direction/directions as may be deemed fit and proper 

unde ....;he facts and circumstances of the case to qive 
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c::onplete and fL:t I r'eiiei to the (ppl ic::ant 

9 i NT ER IN ODER 	EI) F flf 

In the T ac: cs and c: i. rcumst anc es stated abo ' e 	the 

ppl icant does not pray for any interim 	relief.  

Howeverq he prays for an early disposal of the O 

havinq rcjard t o the fact that he has already retired 

from service on attain inq the age of superannuation 

10 

•;heappl ic:atiori is f:td throuch Advocate 

il 

L i) 	I.P.O.No 

i) D a t 	 k 
i :1. ) Payable at 	Eiuwahat I 

:csi 	:Nc:cjsuREs 

As st;ated in the Irdex 
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v C R I F I C A T 1 0 N 

:, 	Shri Bipui L::har-dy-a Kaiita 	aged about 	:t 

years 	son of Late M.C.Ka1ita 	resident of Natun 

Sc 	- 	sncn i. 	St: 	• 	Chandmari, 	f3w;h at: i --3 	do 

hereby sol emn lv cf f i rm and v er i fy that the statements 

made 	in 	parcQrsphs i,2 	Lk 2- )L't 	Lt' 

e9 rue 

to 	my 	knowledge 	those 	iade 	in 	paraqraphs 

are true to my in format ion 

der i v ed .f rim records and the rests are my humb 1 e 

StAhflilsSlOfl5 before the Hon 'ble Irabunai. 

And I sicjn this verification on this the  

Nor.mjt 
day of Swptemk200:1 

&f€ 

I 
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COW • OF EGHALAYA 
IVE 	DEPrrNr 

OPDER BY TRE GOVERNOR 

NOI'IF IC AT ION. 

Dated Shiilong,the 25th Oct, '99 

No.HPL.52/90/Pt/213 - Shri L.I(1ey,IPS 

(•.737• I.G.P.(H 	ghialaya is ternpøratily promoted 

tofficiate as Md1..C.P. & I.GP. in the scale of pay 

of Rs.22,400.52:; -, 24,500 pm plus other allowances as 

admissible un&er the rules açainst the existing vacancy 

with effect from the date of taking over charçe and until 

further orders. 

On taking over charge ofthe post of 1dd1. 

Director & I.GP. 	ghalaya, Shri 13.K.Oey,IPS, is allow 

to hola the current char!e of the duties and functions of 

the D.G. & I.G.P. !4ghal.ya, Shilleng until further orders. 

G.P .?h1ang, 
Cemrnissior & Secretary to the 

Gevt.of Meghalaya 
Hone (Police) Depa:rtment,Sbillerig. 

.'• . 

rt 

L gJ) ' 

,AJ' 
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01FTCE OF T1L DIRECTOR GENERAL VIGIMCE 

	

' 	 L R&sFT. 

Letter No.D(VA/IG/W/2000/4 	Dated the 25th Feb/2000 

To 	I 	The Secretary to the Govt of AsspT y  
Home e rtment, 

- 

Subject ; 	&.XIdU.IATION FROM SHtU B.C.KALiTA,iES 
(SPs-.1 973)cLAI1ING SENIORITY ABOVE 

- 	 SHRI 13.K.DEY,I'S (RR.1973) IN THE AS$AM." 
EGHALAYA JOINT CADJJ. 

Sir, 

S 

I have the honour to in'iite your kind attction 

to the Memo No.FWXXII/61  L./31  5 dated 2/2/2000 1, caddrassad by 

Shri G.Bhuytn,IPS., Dy.Inspector Genera]. of Police, (Adrnn.') 

Assam, Guwaheti on the above rtotod suboct and to state as 

bRiow ;' 	
•1 

R4e 	SubRule (2) of The Inhian ?oiioe Servicc 

(Regt1ation of Seniority) Rules 1954 clearly states that 

" If an of Lcrr is trasferred from one cadre to another at 

his request 1, he shall be assigned a position on the gradation 

list of the cadre to which he is transferred, below all the 0.9 

officers of his categery borne on that cadre who have the Same 

year ot.aUotuient. 

In this particular caSe tu'xier reference, Shri iLK. 

Dey,IPS,, (1973) —R.Ft, secured his transfer from West bengal 

Cadre to Assam-Meghalaya Joint Cadre at hia own requost and the 

Cadre transfer was not done in the interest of the' public servicE 
should 	 / 

Hence, as per aboveRules his amne/autoniatically/ilgure below 

my rme. in order of seniority as my year of a1tment to the 

IFS is 1973 

In this connection, it may be further pointed out 

that the civil list as quoted in the Memo addressed by riy,I.G.(A 

can in no x,way s'upercede the relevant rules eM procedures whiQk 

is 'The Ir1iarj Police Service (Regulation of Seniority) Rules 

1954' in thi parttculr case, 

contd...2 

Wo  
H.' 
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I thoreore, request you kirxlly to issue necosr.. 

order as requested in the Memo un1er reererLce a&Iressed 

byDy.I.G.(A) Ascxn, Guwahatj. 

Yours oithrufl.y,. 

A 

Xnapoctor Gen.iral Of PoLice, 
Vigilance & Antiorruptjon, 

Guwtj,5. 

Meo No.D(VA/xG/EF/200o/A5y/? Dated the 25th Feb/ 2000. 

Cropir to - 

1) The Director General of Police, Assam, 
Ulubaj, QuWahati for lavour oX ki1 
inXormatjon and necessary action. 

(B.0 .KALITA) 
Inspector General of Poiice 

e & AntiCorruption, Issam, 
Guwaha ti-5 

tt Svu 
 

)
OC CLo' *"OnjC'O 

AO 
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•1 	OFFICE OF THE DIRECTORGNiLOFPOLXCF : Z5M4 : GUAflATI 

Si1'ER NO, FA/XXII/614/315, Dated Guwahati,the Q?- Feb/2000 

From 	 5hri G.Shuyan,IPS, 
DeptLty Inspector General of ?olice,(A), 
Assam a:: Guwahati. 

To 	:: 	The Secretary to the Govt 4  of Assam, 
Home Department, Diopur, Gi.iwahati-.6. 

Sub. 	;: 	REPRESENTATION kROM SHRI B.C,KM4tPA,IP3 
• 

	

	 (sPs.4973) C.iMING SENIORITY MOVE 
SHRI B.I(.DEY, IPS (RR-1973) IN THE ASS 

• 	 ND MEG A1JY1 JO m'r CADRE. 

air, 
I am directed to enclose herewith a copy of .. 

reesentatjon dated 20/01/2000 from Shri I1.C.Kalita,IPS 

(SPS-1973) claiming SenIority above shJ. B.K.lDey,tis (RR-1973) 

of Assam & Meghalaya Joint Cadre, which is self explanatory, 

for necessary action by the Govt 4  

In the above connection, it may stated that 

as per the Govt. of India O.M.No.1.15011/3/82..IPS-I dated.i 

21/12/87 the Seniority of shri D.K.Dey,fls (r.R-1973) and 

Shri B.C.KaUta, IPS (SPS-.1973) was fIxed as below :- 

1. 	Shri 1?.K.Dey,IPS (RR-1973) 

2, 	shri l.N.Goswami, IPS (SPS-1973)(Retired). 

shrl 1(.R.Deb,IPS (sPs..1973) (Retired), 

3hri. N.C.13hattacharjee, IPS (SPs-1973) (Retired), 

5 1 	Shri R.C.Dutta, IPS (sPS-1973) (Retired). 

6 1 	Shri S.K.Deb a  IS (sps-1973) (etired), 

shri M.K.Choudhury, IS (5PS-1973) (Retired). 

Shri R.iswae, II$ (sP-1973) (Retired). 

9 1 	Shri B.C.KaUta, xi's (sPs-.1973),  

The said Seniority position was reexa'nined 

by the Govt. of India and a frosh Notification issued which 

ws re-notlfied by the Govt. of Assam vide Notification No. 

HMA,694/82/Pt-1/126 dtd.Feb/1989, wjthout any change 
of their above Seniority position. 

There is 	no change in the above position 

of Shri B.1<.Dey,XPS (RR-1973) and Shri B.C.Kalita, IPS 

(sPs.1973) in the Indian Police Service Clvii List 1999 

published bj the Govt. of India. 

Your3 faithfully, 

(G.Bhuyan) 
Deputy Inspector General of Police,(A), 

Assam a:: Guwahati 
conta. 2/s. 

4vO 
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(2) 

Memo NOcFA/)QCII/614/315...A. Dated 0uwtj 1 the QLLL Feb/2000. 

As directed copy for information 
IPS with reference to his letter dtd. 20/01/2000, 

Deputy Inspector 0eneral of 
Aiaam :::Guj at, 

*ttèsted 
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HOME (A) bJfsi1NT 

ORDERS 

the 1st 

	2000, 

the ranJ  
Of Addj Director GenerI of Police in the pay Sc1e of Rs.22#4 
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